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DELHI LEGISLATIVE ASSEMBLY

REPORT OF THE COMMITTEE ON PRIVATE MEMBERS' BILLS
AND RESOLUTIONS
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THIRD REPORT
(Presented on 8th Sqtember, 1999)

Constitution of the Committee

3w Ch. Prem Singh Chairman

(Hon'ble Speaker)
2 Shri Mangat Ram Singhal Member
5 Smt. Meera Bhardwaj Member
4. Shri Arvinder Singh Lovely Member
'5. Shri Ram Bhaj Member
6. Shri Jai Bhagwan Aggarwal Member
7. Shri Ram Singh Netaji Member
Secretariat
l. Shri S.K. Sharma Secretary
2. Shri P.C. Aggarwal Depputy Secretary

3. Shri K.L. Kohli *  Under Secretary



The meeting of the Committee was held on Monday,
6th September,1999 in the Chamber of Hon'ble Speaker,
0ld Sectt. Delhi.

PRIVATE MEMBERS BILLS

Regarding the Private Members' business to be
taken up on Friday the 10th September, 1999, the Committee
was informed that in the previous Session, a Private Member
Bill wviz. The Delhi Population Control Bill, 1999 was
introduced by Smt. Kiran Choudhary. The Law Department
whose opinion was sought on the Bill has stated that the
Bill affects certain Central Acts such as Delhi Co-operative
Societies Act, 1972, D.M.C. Act, 1957, N.D.M.C. Act, 1977
and certain Central rules applicable to employees of Delhi
Government. Besides, the Bill also affects the Muslim
Personal Law and over-laps the provisions of DMC Small
Family Disqualification Act, 1996 passed by the Assembly.
In addition, the comments of the Health Department on

the Bill have also not yet been received.

The Committee decided that in view of the above,

the Bill may not be listed for consideration.

The Committee was informed that for the ensuing
Session, a Private Member Bill viz. The Delhi Compulsory
Physical and Sports Education Bill, 1999 has been received
from Shri Mukesh Sharma, MLA. The Law Department has opined
that since the subject-matter is covered under Entry 33
of the State List read with Entry 25 of the Concurrent
List, the Assembly has the legislative competence to enact
a law on the subject. The Law Department is also of the
view that since according to Section 3 of the Bill, financial
implications would be involved in implementing its provisions
such a Bill can be 1listed for consideration and passing
only after the receipt of the recommendations of the
Hon.Lt.Governor, Delhi under Section 22(3) of the N.C.T.
Act.

The Committee decided that the Bill be 1listed
for introduction on 10th September but may be listed for
consider, 6n1y after the receipt of L.G.'s recommendations

in this regard.
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PRIVATE MEMBERS RESOLUTIONS

The Committee decided that three Private Members'
Resolution which have found place in the balloting may
be listed on 10th September, 1999. The Committee decided

to allocate time for these Resolutions as indicated against

“each below-

S.No Name of Member Text of Resolution Time
allocated
1.Sh.Jagdish Anand This House resolves that a large 30 Minutes

number of hoardings erected on
different roads/streets be
completely removed as this is in
vgilation of the orders of the

Hon'ble Supreme Coutts,

2.S5h.Mukesh Sharma This House resolves that the policy 30 Minutes
of giving weightage of 5% marks to
the candidates hailing from notified
rural areas in services and
educational institutions && Delhi Govt
which was dispensed by the previous

Qovernment, may be restored forthwith.

3.5h.Jile Singh This House resolves that a high 45 Minutes
Chandan powered Development Board on the pattern
Sh.Mukesh Sharma of Trans-Yamuna Development Board, be

constituted forthwith for integrated and
planned development of all the

unauthorised colonies in Delhi and
provision be made for incurring expenditure
from MLA Fund for this purpose on the
recommendation of MLAs representing

these unauthorised colonies.



The Committee authorised Shri Mangat Ram Singhal

and in his absence Shri Jai

the Report to the House.

Delhi
September,

1999

Bhagwan Aggarwal to present

< —
agiwnk:

(CH. PREM-STNG
CHAIRMAN
COMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS



